. on 5 4 91 along with O_A. 255/91.
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) SPM & ND
Mr. V R Ramachandran Nair for the appllcant L O

*

' SCGSC for respondents o S R

» . ‘

L]
-

In view of orders on admission and I.R. passed in

O-A-v255/91. aftekfhearing learned counsel for'poth-parties
we admit the applicatiéno 2 ‘
Respondents are dlrected to file counter affidavit

* - .

wibkhin 4 weeks w1th a copy ‘to the learned counsel for the,

appllcant who may file rejoinder if any w1th1n one week
thereafter. ‘List before DR for completlon of pleadlngs

-

As regards IeRe we dlrect thdt the apolicant
shoéld also be permltted to appear in the examlnation
for appolntment to te post of IPOs/IRMs belng held in
May, 1991 or On any subsequent date p;ov1s1onally subJect

to the outcome of thlS appllcatlon.

- Copy of the order be ‘given to the learned counsel

for the applicant_by hande

L4 S

2802491

TwZ

Nona appears for, the applicant. Respondents are
represanted thraugh counsel. Time till 29.4,91 granted

to file reply, as prayed for, since OA 255/91 to be posted

~ alonguwith this case stands postsd to 29. 4.91 for completion
of pleadlngs.

| /3/?
. 5.4.91,
Lz '

Roﬁevappaars for the applicant. Respondents

' are .represented through counsel. Time till 14.6.91 granted-

to file reply, as prayed for since the connected 0A-255/91

stands adJourned to 14.6.51. ’}L//,

PN
RIS

28.4.
TWZ

None appsars for both sides. Time till .
15.7.91 granted toc file reply, if any, as a last chance.

" 140&09'10’



~2= 0.A.No.288/91

TWZ

. &
Non#ahpaars for both sides. Time till 14.8.91

granted ‘to file reply, if any, as a last chance. No
furthur ad;murnmentQU1ll be granted for the purpass,

Z?/U
15. QI9'1 ’

&
; OP -
g =

4

None appears for both sides.

flled, 1nsp1te of several adjournments given for flllng )

the reply. The case is posted for further direction
befare the Bench on 19.9,91. o
. : | 14.8.91
¢ - NVK & AVH
" (6) Mz K Ramakumar for applicant by Mr T Ravikumar-Prt

Me

L -
. E,

RespbndehtS'haué'stiil not filed reply though

the application was admitted in February, 1991, Tuwo -
ueeksi time is grahted for tbis purposiﬁﬁiagfcopy to

the appllcant who may file r8301nder thereafter.

No Further
C'/UI:)/

19.9.91

Call before the Bench on 16.10.91.

adjournment will be given.

’ vauwa :
M VAL - W WW“"

/f /éﬁﬂ%b%\ ?}» 5’ ”“‘/¢A’ tanws ont

Wc.,,a’ow

Ljr/ e 1R T T
aAnﬁV«ﬁm’ o 283 /90

Y 6/(""/9’

» X
[ A —— Y

th/, [ 2150

Counter has not been

v Krlshnakumar, ACG@C for respondents by proxy

s

DXYo
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‘ they sock & woeks time, We grant 3
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Wf‘mm wu‘zmizs ﬁmt in the

- presemt opplicetion they propose o file o common roply. - For this
ks time to file and two weeks
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27.2.92 SEMEAVH

Mr.Rajendran Nair/Mr,Ramakumar th.prox
Mr.Sugunapalan through proxy/Mz.,Ajith

Heard, M.P. allowed. CO’unter affi-ﬁaVit

mentioned therein will be relevant for this Case glso.

Heard in part. List for further hearing on 28,2.91

i~ -

27.2692
28,2,92 ( Coursel as above)

We have heard the arguments of the lea

arayanan

(an) ,

ned

counsel for both the parties. Inthe interest of justice

and considering that a vital cuestion in all thes

casew are involved we have admitted all the applijauions

and condone the delay 1f there has been in any on
of them. Incertain cases we are told that repres

sentations are not been £iled, Considering that lhe

icsues involved are identical we need not delay t
matters in t his applications by going through the

formality of requising applicants tO file a represqne

tation especially when identical applications are
- pending before us, '

Accordingly the Objection regarding nqne

sulmission of representation is also overruled.

JUDGMENT ON 31,3,92.

2822425

AVH
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27.2.92 SPMSAVH

Mr.Ra Jendran Nair/Mr.Ramakzmar th. proxy
Mr.Sugunapalan through proxy/Mx: Ajith Nprayanan

| Heard, M.P. allowed. Counter affidavit
mentioned therein will be relevant for this case also.
‘H:eard in part. List for further ke aring on 28 2.92(AN) .

[

27,2492
28.2.92 ( Cours el as 'above) . o .

We haVe heard the arguments of the learhed
counsel for--both the partzes. In the interest of jhstice
and considering that a vital question in all these|

casesw are involved we have admifted_ all the applichtions
and condone the delay if there has been in any one|.
of them. InCertain cases we are told that repre-
'sentations are not been filed. Considering that the
1°sues involved are’ identical we need not: delay thp '
) matters in t his appl:LCations by going through the
“forimality of requising spblicants tofile a represep-
“"tation especiallywhen :I.dentical applicat:.ons are
' pending befere use

2

SR

s Accordingly the ebJection regarding nob-‘- _
suhnission of representation is also overruled. AVH
JUDGMENT ON 31,3.92.

28,2.92
2\-4. %42 Spmd BVH
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